
FORM A

PUBLIC ANNOUNCEMENT

IUnder Regulation 6 of the lnsolvency and Bankruptcy Board of lndia (lnsolvency Resolution Process for

Corporate Persons) Regulations, 201'61

FOR THE ATTENTION OF THE CREDITORS OF ADYAMA RICE MILL PRIVATE LIMITED

RELEVANT PARTICULARS

t NAME OF CORPORATE DEBTOR ADYAMA RICE MILL PVT

LIM ITED

2 DATE OF INCORPORATION OF CORPORATE DEBTOR 09.12.1985

3 AUTHORITY UNDER WHICH CORPORATE DEBTOR IS

I NCORPORATED /REG ISTERED

ROC, Kolkata

4 CORPORATE IDENTITY NO/ LIMITED LIABILITY

IDENTIFICATION OF THE CORPORATE DEBTOR

u 153 12W81985 PTC039827

5 ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL OFFICE

(rF ANY) OF CORPORATE DEBTOR

29, Kalna Road , Badamtala,

P.O & Dist- Burdwan, West

Bengal

6 INSOLVENCY COMMENCEMENT DATE IN RESPECT OF THE

CORPORATE DEBTOR

06.08.2019

7 ESTIMATED DATE OF CLOSURE OF INSOLVENCY RESOLUTION

PROCESS

02.02.2020

a NAME AND REGISTRATION NUMBER OF THE INSOLVENCY

PROFESSIONAL ACTING AS INTERIM RESOLUTION

PROFESSIONAL

Name:Balaknath
Bhattacharyya
Registration No : lBBl/lPA-

003/ r P- N 000 9 6 I 201 7 -1.8 I 1.091 1.

9 ADDRESS AND EMAIL OF THE INTERIM RESOLUTION

PROFESSIONAL,AS REGISTERED WITH THE BOARD

Address : Sahabagan, Salua PO

R Gopalpur , Dist N 24 Parganas

, Kolkata 700136

E mail :

bhatta cha ryya bn @ya hoo.co m

1_0 ADDRESS AND EMAILTO BE USED FOR CORRESPONDENCE

WITH THE INTERIM RESOLUTION PROFESSIONAL

Address : Sahabagan, Salua PO-

R Gopalpur , Dist N 24 Parganas

, Kolkata 700L36
E mail :

bhattacha ryyabn @yahoo.com

11. LAST DATE FOR SUBMISSION OF CLAIMS 19.08.2019

1.2 CLASSES OF CREDITORS,IF ANY, UNDER CLAUSE (B)OF

SUBSECTTON (6A) OF SECTION 21, ASCERTAINED BY THE

INTERIM RESOLUTION PROFESSIONAL

Name of the Class(es)

13 NAMES OF INSOLVENCY PROFESSIONALS IDENTIFIED TO ACT

AS AUTHORISED REPRESENTATIVE OF CREDITORS IN A CLASS

(THREE NAMES FOR EACH CLASS)

1. Pranab Kumar Chakrborty
2.Saurabh Basu

3.Sanjay Kumar Sarkar

t4 (a) RELEVANT FORMS AND

(b) DETAILS OF AUTHORIZED REPRESENTATIVES ARE

Web link : ibbi.gov.in
Physical Address- lnsolvency



Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a

Corporate lnsolvency Resolution Process of ADYAMA RICE MILL PRIVATE LIMITED on 06'08'2019

The creditors of ADyAMA RICE MILL pR|VATE LtMtrED are hereby called upon to submit their claims with

proof on or before to the interim resolution professional at the address mentioned against entry no 10'

The Finarrcial Creditors shall submit their claims with proof by electronic means only' All other creditors

may subrnitthe clerims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No 12, shall Indicate its choice of

authorizedJelresentatives from among the three insolvency professionals listed against entry No 13 to

act as authorized representative of the class ------in form CA s

Submission of false or misleading proofs of claim shall attract penalties'

,
Name and Signature of the lnterim Reso lution Professional

Date CY o8 zo\9 -hkm**m,ffi^L.
t (Bala

I nso lvecy Professiona I

BALAKN ATH B HATTAC HARYYA
"-rGor-veNcY PROFESSIoNAL

Regn. l'{o:

sBulPtoo0snP-1100096801 7.18/1 0g7i

A\/AILABLE AT and BankruPtcY Board of lndia,

7Th Floor,Mayur Bhawan,

Shanka r Ma rl<et,Ca nnaught

Ci rcus, New Delhi -110001


